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NEMTFICAT ION
INCGIE TAX

N0.3888( F,No 308/ /81-I0C¢): In pursusnce of sub-clause (.‘u._) of cleuse (44)
of Secsion 2 of the Incame-tax Act, 1961(43 of 1961), and in supersession of
Notification of the Governtem of India in the Departdgent of Revenue No,3391
(FuNoe398/13/80-I1CC) dated 0o5,1980, the Cemtral Govermmers hereby awhorises
shri Eanwar Ial, ‘belng a gazetted Officer of the Cemtral Governdenmt, to exercise |
t'.he powers of a Tax Hecovexy Cfficer under the said Act o

2. " This Netification shall eccme 1:1:0 force with effect from the da't.e
Sbrl Kanwar Ial takes over charge as Tax I‘..ecovery Officer,
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14 A11 Direetors of Inspection’ ingluding DI(0%usS), New Delhi,
2, The mrector, In(ZT ), Shaff follege, Nagpur.
32 The (&AW of India, New Delhi,
4o The Lecowmant General Harycoa Chandigarh,
. 5. The hief Secretary, uowrm‘nen% of Haryans, @landigarhu
-+ 6, The Joimg Secretary & Legal Adviser, Winistyy of Iaw, New Delhi,
7o The Commissiomer of Income-tax, Haryana s+ Tobtaka -
8y IsliaCoy Inspection Divislon, €,B.D.T.,Vlkas Ehavan, New Delhi.
9e Cemiral Cell-DI{RSP); New Delhi(2 coples) for issve & disridwion,.
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